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(d) -.vh ...... ~ 0IJmIII,e 
~QQ ud &e AJ:.C.S. .... 
consulted on tIUif eel~t 

THE :Ml.NIS'rzR or EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SlmI B. SHANKARANAND): 
(a) to (d). The Wrestling Federation 
of India forwarded the names of 10 
WreGtlers to Indian Olympic Associa-
tion who in turn recommended to All 
India Council of Sports their inclu-
sion :in the Indian Contingent to be 
5ent to Moscow fOr participation i:a 
the xxn Olympiad. All India CoWl-
eil of Sports recommended the case 
Of five wrestlers based upon the 
norms adopted by it. The Wrestling 
Federation pressed strongly tor a 
review of the decision and inclwion. 
of all the ten competitors recommend-
ed by them. Government cleared one 
more wrestler on the representation 
of the Wre8tling Federation of l,D.dia. 

s~te Postal s-.tee 
6735. DR. VASANT KUMAR PAN-

DIT: Will the Min:ist.er of COMMUNI-
CATIONS be pleased to state: 

(a) wbether Government are • ...". 
of the la~ satellite ~ ...-rice 
started by :the Britia!ll Pa.t 0lJlce eaI-
Jed thP. Intapoe' ; 

(b) whether Government han re-
quested the U.K. Government to Unk 
London with Bombay/.Delhi uader In-
terpo.st service; 

(c) what i8 the late.t fad man .. -
viCe operatinc deviee with t.he Depart-
ment; and 

(d) what modern rtl8eUCh and 
~bility ~ are ~ 
done by the Department tor taft ud 
auper-fUlt mail deliveriM? 

Tal: llINISTER OF STATE IN 
THl!: lIINISTRY OF CO:MMUNICA-
TlONS (SHRI KARTIK. ORAON): 
(a) Yea, Sir. 

1806 LS-7 

(b) No, _Sir. 

(c) Air .Mall, Sir. 

(d) The Department is try.injt to 
consolidate the existing delivery 
arrangements and improve upon them 
., far as poMible. 

Ceairal Aid tor Land &efQraaa 18 
~ 

6736. SHRI GmrDHAR GOMANGO: 
Will the Minister of RURAL RECON-
STRUCTION be pleased to lay a state-
ment showin~: 

(a) whether any State haa aabtI 
the Centre tor funda for land re-
forms; and 

(b) if :JO the assistance provided 
by the Gov~ment during the years 
Im..80 and 1980-811 

THE MINISTER OF STATE IN 
mNISTRY OF AGRICULTURm 
(SHRI R. V. SWAMINATHAN): (a) 
and (b). The cost ot programmes re-
lating to abolition of intermediar.J' 
tenures and the tenancy reform is 
borne by the State Governments con-
cerned. The only land reform. pro-
gramme f~r which Central assista:nc. 
ie available js that of assistanQe to 
assignees of Ceiling SUrplus La.ndIs 
with a view to enabling them to put 
the land under cultivation. Under 
this scheme, financial assistance of Rs. 
10001- per heet. is made available to 
allottees through the S1.ate Govta. This 
assistance is shared equally between 
the Central and the State Govern-
ments. 

During the fi.na.ncial year lSWil-ao, 
e. sum of Rs. 94.1 lakhs was releued 
by the Central Government. (Bs. 88.1 
lalth.! to Andhra Pradesh and Ra. 35.0 
lak.hs to Orissa). Aa for the yeu 
1980-81, a provision of Ra. 300 1akhI 
has been included for this scheme J:a 
the Central budget. Actual assiatance 
to the State Governments depends ~ 
(i) progress in the distribution cd 
~eUing surplus lands; (ii) provision pi 
the State share in the State budget and 
(iii) furnishing of certificates by the 




